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In tha Central Administrative Tribunal
Principal Bench, New Delhi

Regn, No.RA- 17 2/93 in
OA-2114/91

Shri Sub hash C, Sgini

Delhi Admn, & Ors,

Date:

•••• Applicant

er su a

• ••« Bospondents

/
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CORAMl Hon'bla fir. 3.P. Sharma, Member (3udl,)
Hon ble Mr, S»R, Adiga, Administrative Member,

(Dudgament by Hon«ble Mr, 3.P, Sharma,Member)

The review applicant has sought review of the judgement
dated 7.4. 1993 by which the relief claimed by tha applicant in
OA-2114/91 was disallowed and the original application was
dismissed as barred by principle of res ludicat*. as well as
by limitation and merits.

2. In tha ravlau application, it is allagad that thara la
an arror apparant on tha faca of tha Jodgaaant. In para.3,
tha applicant had pointad out certain facts uhich, according
to tha rauiau applicant, are not based on factual stataa«,ta
in tha pleadings of tha parties. Ua have considarad all thasa
mattara. Tha contention of tha applicant that ha uas not taken
on deputation, but tha aattar is clarified in tha judgment
itself that tha appolntaant aa Assistant Super intan dent, along
uith others, fro« 29th April, 1986 has been out of his
aalactlon. This plea, tharaforo, does not take tha applicant
anyuhara. Regarding tha repatriation of tha applicant to tha
parent dapartaent because he uaa not found fit to be retained
aa A.eiatant Supdt.(3ail) on 9th Ssnuary, 1987, i, a correct
atataaant though aubsaquantly, ha reported to tha Supdt.(Jall)
on 13th January, 1907. That ulll not affect tha merit of the
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case. In fact, reliaf has baan disalloued to the

t applicant on the ground that he had aarllar assailed

j the matter in the competent forum and uas disallowed

I the reliefs claimed therein. There is detailed

discussion in the judgement in paras 7,8,9 and 10

^ which meat all the grounds raised by the review

applicant,

3, The review application, therefore, is totally

devoid of merit and the judgement under review does not

call for any review. In view of the provisions of

1^ order 47, Rule 1 C, P,C, read with Section 22 (3) (f) of
the A, T. Act, 1985', the review application is, therefore,

dismissed by circulation.
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(S.R. Adi6e) (j.p. shgrma)
Member (A) nember(3)


